CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHT

This the 5th day of Oecember, 2003
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HON"BLE SH. KULDIP SINGH, MEMBER (J)

Mal 3ingh Rawat

S/ Late 3h. Pravesn Singh

C/o Inder Singh

GQuarter No.l & 2 Juprems Court Compouing,
Tilak Marg, New Delhi.

(By Aclvocate: Mrs. Rani Chhabra)
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1. Union of India,
Ministry of Civil Aviation,
Rajiv Ganchi Bhawvan,
Hew Delhi~3.
2. Alr Hg. VB, New Delhi
@ir MG, Eastern Alr Commancd AIF
C/o 929aP0.
3. £

By 3h. Kuldip S8ingh, Member (I
applicant has  filed this 0& sesking appointment on

compassionate grounds.

2. Facts in brief are that applicant’s father 3h. Parvesn

Singh was working with respondents and expired on 6.8.79 while

J—t

ioe at Civil Hospital at Shilong leaving behind the
following legal heirs which included three minor childreh and
wife of the decesased. applicant stated to have attained
majority now and aftter completing his graduation in the vyear
himself with the Emplovment Exchange. Hs

also madse an application to Commanding Officer

he family is

ot

Commanc with a request that since the incoms of

inadeguate to maintain the fammily and the eldsr brother of

1%



the applicant who had becoms of 27 vears of ade was  still
unemployed, so  applicant may be provided appointment on
compassionate arounds .

x. I have heard the learned ocounsel or  the applicant.
Applicant has asked for appointment only on  compassionate
grounds .

4. The scheme with regard to providing a job on compasszionate
grounds has been framed with a sole background that
immediately at the time of death of an smploves some time the
conditions of the family left behind by the Govi. emploves
ceteriorates to  the extent that it becomes & difficult
question for survival of the family when they lose their only
biread earnsr.

N The schens also provides that the same has besn  framed
with a wview to provide some elisf in  the shape of
compassionate appointment to one of the family members so that
the family made tie over the immediate financial crisis.

& In  this case I may mention that according to  the facts
brought on record by the applicant father of the applicant had
expired some time in the vear 1979 and now almost quarter of a
century has passed so it cannot be expected that the family is
in some penury condition which needs to tie over the immediate
financial orisis which had fallen upon the family at the timse
of  death of father of the applicant. Thus, the facts on
recard  donot satisfy even the basic object of the scheme for
arant of mpassionate appointment. In this regard, 1 may
also vefer to a judament reportecd in 2001 (1) AISLI (30) 418
Sanjay Kumar vs. State of Bihar and others.
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